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MR. DEPUTY-SPEAKER: The House will now take up item no. 13.

THE MINISTER OF DEFENCE (SHRI PRANAB MUKHERIJEE): Mr. Deputy-Speaker, Sir, with your
permission, I beg to move:

“That the Bill to consolidate and amend the law relating to the administration of
cantonments with a view to impart greater democratisation, improvement of their
financial base to make provisions for developmental activities, and for matters connected
therewith or incidental thereto, as passed by Rajya Sabha, be taken into consideration.”

This 1s an old Bill. This Bill was passed in 1924 and after that certain amendments were
introduced over the years. If I remember, even the first Cantonment itself was established in
Barrackpore after the Battle of Plassy some time in 1765. The second Cantonment was established in
Danapur in the same year itself.

As it 1s today, there are 62 Cantonments, of which 56 Cantonments were established during the
British days and six Cantonments have been added after Independence. When the Cantonment Bill was
introduced in the then Central Legislative Assembly in 1924, the definition of the Cantonment was
given as ‘the temporary residence of troops’. But later on the temporary residence became the
permanent residence.

During these long years, the Cantonment also acted as some sort of urbanisation and wherein in
the Cantonment, the urbanisation process began to maintain the health of the troops and certain essential
civic amenities were being provided by the Cantonment authorities. That is the story of the past.

So far as the current Bill is concerned, it was conceptualised earlier and the Standing Committee
on Defence of the Twelfth Lok Sabha considered the Bill. The Bill was introduced in Rajya Sabha in
December 2003. But after that, as the Lok Sabha was dissolved, the Standing Committee of the



Fourteenth Lok Sabha also considered this Cantonment Bill. They made a large number of
recommendations.

One of the important recommendations of the Standing Committee was accepted by the
Government. In the original Bill it was suggested that there should be a chapter in this Bill, which will
deal with the Defence lands other than those which are situated in the Cantonment areas. Apart from the
Cantonment land, which amounts to roughly about two lakh acres, the Defence Ministry has in its
possession of about 17 lakh acres of land, of which two lakh acres comes within the Cantonment areas
and 15 lakh acres plus are Defence lands.

The Standing Committee’s recommendation was that this will require a comprehensive look and
consideration, therefore, it would be better not to bring an appendage of the Cantonment Act but a
separate Bill should be brought. We accepted the suggestions and recommendations of the Standing
Committee. Shortly, we will bring in another Bill as to how to deal with the Defence lands.

There are some important features and I do not like to go into the details of them. In the course
of discussion, the hon. Members will make their contributions and in reply to that I will answer to some
of the issues. But the important parts of these are that we have divided the Cantonments in four
categories. Originally, there were three categories, depending on the population. Up to 50,000 plus is
Category I, from 10,000 to 50,000 is Category II and from 2,500 to 10,000 is Category III and the
lowest level of population which will be up to 2,500 is Category IV.

Accordingly we have selected the number of elected representatives. From the present level of
the elected representatives we have increased the number and we have brought parity with the elected
members and nominated members.

The second objective is that apart from increasing the numbers and giving more opportunities to
the elected members, under the Seventy-fourth Amendment certain special responsibilities had been
entrusted to the municipalities in respect of the social development. Now, Cantonments, being in the
urban areas, were not extended, and as it was the Central territory, the local municipal laws were not
extended to the Cantonment. Therefore, to have better municipal services to the troops who are residing
in the Cantonment and also to the civic population, some of these facilities are being provided in the
Cantonment area. In this connection, while we are increasing the numbers, we have also provided that
the local MLAs and MPs should be associated with the Cantonment Board. Of course, they will not
have the voting right.

Another provision that we have made is that we have provided reservations for the Scheduled
Castes, Scheduled Tribes and women among the elected category of the members of Cantonment Board,
and Centrally-sponsored schemes, as I mentioned, which are now being implemented by the various
local bodies and municipalities, would also be available to the Cantonment Board.



The scope, duties and functions of the Cantonment Board would also be enhanced. Precisely,
the objective 1s more democratisation and extending the responsibilities to provide better services but at
the same time, we shall have to keep in view that the Cantonments are primarily meant not to create
new city but to provide the houses for the troops. Therefore, it will have to be under the Army control.
It cannot be converted into a full-fledged municipality. For that, there is no need for the Cantonment
Bill because the municipalities can be created by the State Government within their authorities which
are there but we are extending certain facilities to discharge the municipal functions. That is why, it
will be construed as deemed municipality.

With these few words, I beg to move that the Bill be taken into consideration.
MR. DEPUTY SPEAKER: Motion moved:

“That the Bill to consolidate and amend the law relating to the administration of
cantonments with a view to impart greater democratisation, improvement of their
financial base to make provisions for developmental activities, and for matters connected
therewith or incidental thereto, as passed by Rajya Sabha, be taken into consideration.”
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“3.9 The Committee have received various views from Cantonment Citizen
Associations/Cantonment Boards/individuals on the provisions of this clause. It has been
generally mentioned that in the guise of achieving greater democratisation, almost
absolute powers are being vested in one individual appointment ie. Cantonment
Executive Officer being re-designated as Chief Executive Officer. As per democratic
norms legislature is the supreme governing body and the executive is accountable to the
legislature. By being Member Secretary, the CEO will assume all three roles of
legislature, executive and judiciary, which is against the spirit of Constitution.”
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“3.10 The Committee after carefully examining the suggestions given by various
Organisations/Associations/individuals are also of the view that CEO should not be made
the member of the Board.”
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“3.11 The Committee feel that CEO should act only an Executive to carry out legislative
instructions of the Board and should be accountable to the Board.”
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DR. BABU RAO MEDIYAM (BHADRACHALAM): Mr. Chairman, Sir, I rise to support this
Cantonments Bill, 2006 with some suggestions. It is a long pending Bill.

As the definition goes, we want to democratise the Cantonment system and we want to treat it as
a ‘Deemed’ municipality. The intentions and the objectives of this Bill are democratising the
cantonments, improvement of their financial position and to make them resourceful. We are making
such provisions in this Bill. As the definition of ‘Cantonment’ goes, it is a residual effect or the
imperialist legacy. The Cantonments are British remnants, and they have been established for military
and defence purposes. They were being managed and run by ex-officio members nominated by the then
rulers, and this system is still continuing.

There are 62 Cantonments in total. One of the biggest Cantonments 1s located in Secunderabad,
Andhra Pradesh. We want to democratise these Cantonments, and we want to change them. It is not
enough if you simply increase the number of elected members. The need of the hour 1s to oversee the
administrative control of the Cantonments[R24].
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They were the previous military bases set up to control the civil society. That is why in those days the
rules were framed like that. Some restrictions were imposed there and civil people were not allowed to
move within those cantonments.

This Bill is a welcome step. We are democratising the cantonment areas. We are treating them on
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par with the municipalities. We want to apply the 74 Constitutional Amendment to these areas.

MR. CHAIRMAN : Dr. Babu Rao, please take your seat. We are going on to the Private Members’
Business now. Your speech will continue when this discussion is taken up next.

DR. MADIYAM BABU RAO : Thank you, Sir.

MR. CHAIRMAN : Item No.15 — Shri Anandrao Vithoba Adsul. - Not present.



